5/10/24, 2:32 PM Email

Email o ) Judicial Section

ORDER passed in Original Application No. 502/2024

From : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>  Fri, May 10, 2024 11:20 AM
Subject : ORDER passed in Original Application No. 502/2024 &2 attachments

To : Sh. RAJA CHATTERIJEE Registrar <registrarngt-
kolkata@gov.in>, Judicial Section <ngtjudicial-
kolkata@gov.in>

Cc : ranchijspcb@gmail.com

Reply To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>

Respected Sir/Madam,

I am directed to forward a copy of the Petition
& Order dated 07/05/2024 passed in Original Application No. 502/2024 News
item titled “fxfjMhg Idjh unh Is gj jkst gksrk gS ckyw dk voS/k mBko] Nkis ekjh ds nkSjku
nks VsDVj tCr**. appearing in News Wing dated 29.02.2024 . for your kind perusal &
necessary action.

REGARDS
CONSULTANT (Judicial)
8 (N.G.T.)(P.B.) 8 New Delhi &

p a
Amrit Mahotsav

== OA NO 502 of 2024 Suo Motu Giridih Sand Mining.pdf
5 137 KB

== News Wing dated 29.02.2024.pdf
150 KB

https://femail.gov.in/h/printmessage?id=58729&tz=Asia/Kolkata&xim=1
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Item No. 04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 502/2024

News item titled “RIRElE &8 7 ¥ & A &1 & a1 &7 oy Som, By A
% IR & TN wa” appearing in News Wing dated 29.02.2024

Date of hearing:" 07.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Kumar Anurag Singh & Mr. Dev Aaryan, Advs. for JSPCB (Through
vQ)

ORDER

1. This original application is registered suo motu on the basis of the

news item titled “fIRSIE w8 78 & & U9 B & a1q I oY o, BR HY

T N qT TR T appearing in ‘News Wing dated’ 29.02.2024.

2. The news item relates to alleged illegal sand mining in Giridih
District of Jharkhand. As per the news item, the local administration has
taken action against illegal sand extraction at Village Prakhand and has
committed raid in the vicinity of the Gawan sakari river. At the time of
raid, the tractors engaged in .illega‘i loading of sand had tried to escape
but they were caughat. The news item reveals that everyday hundreds of
tractors load ilieéally extracted sand in an area near the .Gawan Police
Station and sale itdn the other parts, as a result of which the ecology of

the river is adversely affected.

3. The news item raises substantial issue relating to compliance of the

environmental ncrms.



4, Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

5. If the illegal sand mining is being done in Gawan Sakari river then
the Jharkhand State Pollution Control Board {(JSPCB] is required to trace
out the persons responsible for the same and take appropriate action for

imposition of environmental compensation.

6. Hence, we dispose of the OA directing the Member Secretary,
JSPCB to take appropriate action in terms of the observations made
above and file action taken report before the Registrar of the Eastern
Zonal Bench of the Tribunal. If found necessary, the matter will be listed
for consideration before the Bench. Let the original record of the OA be

transferred to the Eastern Zonal Bench of the Tribunal.

7. A copy of this order be forwarded to the Member Secretary, JSPCB

by e-mail for compliance.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
May 07, 2024 '
Original Application No. 502/2024
DV




